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IN THE CENTRAL ADMINISTRATIVE TRIBJMAL, JAIPUR BEWCH, JAIPER, . —

4

C.A . Ho.134/94 v Dt, of orders 18.3.1994
Phool Chand & Ors, : Applicants o X
Vs,

Union of Indis & Ores, 1 Respnondents

Mr.D,P,.Gerg Counzel for applicants

e

CORAM:
Hon'ble Mr.Gopzl Krishna, Member(Judl.)
Hon'ble Mr,C.P.Sharimd, Member (Adm.)

PER HON' BLE Mk .GOPAL FRISHMA, MEMEER (TUDL.).
Applicants Phool Chand, Dinesh ¥um@r, Poondm Chand, Parvesh
Kuney, Prem CThand, Chan Shyam, Guru Dayal, Fam Gopal, Dillip Kumidr

a1 d Rejesh Fumiar, in this &pplication undzr 3e2,19 of the Admini-
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strative Tripunils hct, 192%, have
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yéyad for & direstion o the

respondents to interview them 3loagwith the persons whofe ndmes
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were sponcored by the ant Director, Socigl Welfayre Depart-

ment, Ajmer (Fespondent M¥:,3Y, They have @lzo nrayed for @ dire-
ctlun re8training the respondents from @npointing 8ny person o
the post of Mezdeor (Helper).Sweepsr (Sroup-D post) on the hasis

of the intervieswe fixed £or 23.2.1994,

z. We have hedrd the learned counzel for the applicants,
3. Ir short the @pplic2nts' ca&se is that they belong to SC/AET

community @&nd for recruitment of 3C/8T to Sroue-D pozts 3f MIzdoor
(g'lper) Ivweaper, etc,, the regfpoindents to,2 had asked the Social
Welfire Depertment &rd the Employment Exchéngz, Ajmer, to send &
list of 3C,/CT cardidates for interview in conuzction with the
recruitmgnt to the atove mosts., Theresfter, the reszoondent Mo, 3
sponsored the names Of certain carldidates incliuding the ndmes of
the applicants, Theredfter gm 22.11.1793 waes fixed for intervievw
at Jaipur by respondent Mo,2 and the applizants were @lso intim-

ated @ccordingly. The applic@nts offerzd themselvez for being
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intervisvied on 25,11.%2 in the office of the resoondent .2 but
no interview was held on that day &arid ﬁhey vere informed that the
interview has L=en wostponed and @ fresh Adte was to be intim@ted
to them.' The regpondents 15,2 then fixed 1,12.1993 &8s the Adate

for interview &nd the @pplicants were @gain called to appzar in
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the interview @longwith others, The a@pplicants wesre &gdin infor-
mzd that the intzrview has hzen postponed 2nd Snother Jdate would

ke intirAted o them Shortly. Mow it iz learnt by the apwlicants
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that .1224 has hcen fived for interview by the reuprndwnt a2

(3]

but the applicainte have not been intimdted 2hout thic date, The

t

mdin argument of the ledrned counsel for the applicants is that
non-callingy of the c3andidates 2z per the list cbtained from the

res
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ndznt M:.3 for the interview would amount to denigl of their
fundamsntal rights for keing confidered for employment guaréntesd
undéf Articles 14 2apd 16 of the Constitution, It is evident tha
from the avermaente of the &pplicants thaét now 22,3,1394 h2s keen
fixed for intsrviewing theose canlidates for the aild posts whose
ramee have been s?onswred by the Employment Exch@nge, Such an
action of the respondents i€ neither Srbhitriry nor unreasonable.
The mere fact th2t the names of the &ppliciants were sponsored by
the So~ial Welfare Departmant dozz nok confer agon the Spplicants
any right f£nr heing interviewzd for the posts of Mazioor (Helper),
Swezens=r etec. The applicants have failed to méke out & case and

this application ic therefore dismicced =t the stage of admission,

(o.pP, (TIT%D (Gopal Krishna)

Member(A). . Member{(J) .



